IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

0.A.No, 845/92

BETWEEN

G.Narendra Prasad

AND
The Supdt, cf Post Offices,
Khammam Divisicn, Khammam. .. Respondent.
Counsel for the Applicant .. Mr.k.Vinay Kumar

Counsel

CORAM:

HON'BLE

HON'BLE

Horn'ble

AT HYDERABAD

fcor the Respondents

SHRI R.BALASUBRAMAMIAN,MEMBER(ADMN.)

SHRI T.CHANDRASEKHARA REDDY,MEMBER(JUDL.)"

(Crder of the Division Bench delivered by

Shri ®.,Chandrasekhara Reddy, Member(Judl,)

.+ Applicant.

Date of Crder: 24.9.1992

.. Mr,N,R,Devraj

).
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The criminal prosecution is pending as on today as

. etc,, the department had inltlated dlqc1p11narytproceedlngs

| .
| o
| | |

This is an application filed under Secticn| 19
1

t.2.l

of the aAdministrative Tribunals Act to direct th? résponn‘a"entsi
to dec¢lare the departmental proceeolngs 1n1tlateq as
against the applicant as illegal, arbitrary and %lolrvae
of principles of natural justice in view of thJ criminal
proceedlngs that are pending aga&inst the appllcalt and t o}

guash the said departmentel proceedings 1n1t1ated as

B
against the  applicant. . ' ;
i

I i '
A |

The facts giving rise to this 0A in briefp may

: . | |
be stated as follows: . ;J \ '

The applicant h@re:n while working as Sub D1v1qzcna1

InSpector(Postal 'Khammam) was prosecuted XK oﬁ the
Lo 5K |
alleged offences under Section 406, 428_and 420 IFC, |

i

|
R .
against the applicant, i L |

—_ : i

While the said criminal proceedings were{pendinq .

‘as ago-inst the applicant for the alleged mis-approprlatlon i

! : |
as agsinst the applicant. $he grie¥ance of t&e applicant
is that he would be prejudiced in his defence 4n the

o

criminal case, if the departmental proceedings

sre to
continue.. Hence, the present OA is filed for‘%he'relief._
as already indicated above. | ‘ f o : ;
- Today during the course of admission héaring, Qe i
have heard Mr D&lleswara Rac for Mr K.Vinay Kémar, Advocaté
for the applicent and Mr NR Devraj, Standing cbunsel for

1

the respondents. [

of Madras High Court [ |
In a dec1a10n£reported in SLR 1991 at /Page 448 in

| |
PJ Sunder Rajan Vs Dy.General Manager, Unit T%ust
of India, Madras Regional office and enother Tespondent,

the Madras High Court had held that the pendéicy of

I [ : .
the criminal proceedings and disciplinary pr?ceedlngs on

S e el | ..3
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i
on the same charges is no bar in continuing the parallel

: |

disciplinary proceeding. The Madras High Court ?n the
said Judgement has also referred to a decision df the
Supreme Court in AIR 1988 SC 2119 in Kusheshwar Vs M/sBharat

l
Cooking Coal Ltd. We are not at 'all informed how the

applicant would be prejudiced in any way due t? QJmulfaenou
continuvation of the criminal and disciplinary pr?ceedlngs.
S0, in view of the said position, we are of theibpinion

that there is no substance in the grievance of tﬁe applicantj

and hence, this OA is liable to be rejected andliﬁﬂ

wndex
accordingly rejected #r the provisions of 19(3) of the
|

Administrative Tribunals Act, leaving the parties to bear

their own costs.
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(R, BALASUBRAMANIAN) ' (T. CHANDRASEKHARA REDDY)
Member (2dmn) Member(erl D l

o

i ?

s

Dated:24th September,1992  DYe Reglstfar(Judl ),

(Dictated in th¢ OpenCourt) . .L
Copy to:- - ’ { i
1, The Supdt. of Pest Offices, Khamman Divisiofi, Khamman,
2, One copy to Sri, K,Vinay kumar, advocate, Gandhinagar,Hf
3. One copy to .Sri, N.R.Devaraj, SR, CGSC, CAT, Hyd. *
4, One spare Copy. :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : HYDERABAD

THE HON'BLE MR\\M
AND,

THE HON'BLE MR.R.BALASUBRAMANTAN3M(A)F—
AND

THE HON'*BLE- MR T .CHANDRASEKHAR REDDY s,
M(JUDL) I

THE HON*BLE MR.C.E,ROY: MEMBER ( JUDL)

~Dateds , 91’-}-/ q’/-1_992 Q/

QRDER/JUDGMENT 3

Rt/ Cra T/ MiF N

im—
0.4, No, Shymxﬁj/ﬂ

T A NG .. _ (wpaive
—

)

Admittfed and interim directions

Disposed of with directions

—Dismissed .

Dismissed as Wwith dr_awn

* Dismissed fof default

MAOrdere Rejected r_/
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